IN THE CENTRAL ADMINISTRATIVE TRIBUNAL <£§)
BOMBAY BENCH
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0.A. NO: 388/89 199
T.A, NO; =77

DATE OF DECISION _15-6-1992

Suryakant Ramchandra Shinde :
Petitioner

None for the applicant
: Advocate for the Petitioners

Versus

DRii,Central Rly.Bombay VI and one another
' : “Hespondent

r.P.R Fai

Advocate for the Respondent(s)

. GORAM: .

- The Hon'ble Mr,Justice S.K.Dhaon, Vice-Chairman

ig . A v
! The Hon'ble Mr,il,Y,Priolksr, Member(A)

1, Whether Reporters of local papers may be allowed to see the
Judgement ?  py :

2, To -be referred to the Reporter or not ? WM?0
3. Whethertheir Lordships wish to see the fair copy of che

Voo | Judgement ? Ny
¥ 4, Whether it needs to be 01rcu?aued to other Benches of the
‘ ‘ Tribunal ? N2
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o | BEFCRE THE. CENTRAL ADMINISIRAT IVE TRIBUNAL
s BOMBAY BENCH

! : 0.A.388/89

Suryakant Ramchandra Shinde,
Central Rgilway Qtrs.No.949 B,
Maratha Kolshe Wadi,

Kalyan(East),T/Kalyan, , .
Dist.Thane. .. Applicant.
; VSe
1, Divisional Railway Manager,
Central Railway,
Bombay VQ'I °
2. Sr.Divisional Electrical Engineer,
Apnexx Bldg., 4th floor,
Central Railwavy,
Bombay V.T. | .. Respondents.
N Coram: Hon'ble Shri Justice S.K.Dhaon,
3“ = Vice-Chairman,
Hon'ble Shri i.Y.Priolkar,
Member(A)
Appearances:
1, None for the épplicant
2, Mr.P.R,Pai
Advocate for the
Respondents.
ORAL JUDGMENT: Date: 15-6-1992
(Per S.K,Dhaon, Vice.Chairman{
”f% ‘ ' The abplicant is an Electrician
"’I in the grade of Rs.380=-560. He has been holding

the post since May,1978, The reliefs sought by
him in this application is that he should be
granted special pay of R.35/-pm in pursuance

of the letter of the Railway Board dt. 1.4.84.

2. We have disposed of today O.A.327/89
Vishnu Narhar Gorhe v. Divl.Rly.Manéger, Central
Railway,Bombay VT and another. The controversy
raised in this application is similar to the

one involved in the said 0.A.327/89. The averments
made in this applibation are similar to thé one
made in 0.A.327/89. The defence taken in these

()
%) two cases are also the same,
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3. In view of our decision in 0.A.327/89
we allow this application and direct the respon-
dents to pay to the applicant the épecial pay of
&.35/—PM with effect from 1.5.1984. The amount
‘shall pbe computed and payment shall be made

e : : receipt

within four months from the dateof/ZRRXMRXZKXXER

of kxkxz a copy of thiscorder.
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(14.Y .PRIOCLKAR ) - (s.KDHAON)
Member(A) | . Vice=Chairman
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